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 (8)

 (9)

 Statement  No.  X1V-—Thirteenth  Session,  1989
 (Placed  in  Library.  See  No.  L1-93;9!)
 Statement  No  Xi—Fourteenth  Session,  1989.0

 July  19-199

 १ 1
 py  Lighih  Lok  Sabla

 (Placed  in  Library  See  No  ह,  1-94191)  1
 (10)  Statement  No.  IX—F irst  Session,  1989

 (Placed in  Library  See  No  L7-95/91)  |

 (11)  Statement  No.  VUI—Second  Session,  1990.0  १
 (Placed  in  Library  See  No  LT-96/91)

 (12)  Statement  No.  1[V—~Thud  Session,  1990.0
 (Placed  in  Libtiny  See  No  L1-97/91)

 (13)  Statement  No.  1i—Sixth  Sesssion,  1991  >  Ninth  Lok  Sabha
 (Placed  in  Librar}.  See  No  LT-98/91)

 (14)
 (Placed  in  Library

 (iv)  Notifications  under  the  Govern-
 ment  savings  Banks  Act,  1873,
 etc.

 THE  MINISTER  OF  STATE  IN
 IHE  MINISTRY  OF  FINANCI
 (SHRI  DALBIR  SINGH:  1  beg  to
 lay  on  the  Table—

 (1)  A  copy  each  of  the  followimne
 Notifications  (Hindi  and  English  ver-
 sons)  under  sub-section  (3)  of  section
 15  of  the  Government  Saving  Banks
 Act,  1873.0  :

 (i)  The  Post  Office  Recurring
 Deposit  (Second  Amendment)
 Rules,  1991  published  in  Nott-
 ficauon  No  G.S.R.  190(E)  in
 Gazette  of  India  dated  the  27th
 Marsch,  1991.

 (11)  The  Post  Office  Time  Deposit
 (Amendment)  Rules,  1991
 published  in  Notification  No.
 G.S.R.  191(E)  in  Gazette  ot
 India  dated  the  27th  March,
 1991.
 The  National  Savings  Scheme
 (Amendment)  Rules,  1991.0
 published  in  Notification  No
 G.S.R.  253(E)  in  Gazette  of
 India  dated  the  2nd  May,  1991.

 [Placed  in  Library.  See  Nu.  LT-
 100/91]

 (an)

 Statement  No.  I—Seventh  Session,  1991
 See  No  LT-99/91)  | 4

 (2)  A  copy  of  the  Notification  No
 F.No  15,  10/91-NS  ।  (Hind  and
 English  versions)  published  in  Gazett
 of  India  dated  the  22nd  April,  1991
 making  certain  amendments  to  the
 Notification  No  हि.  2/19,  89-९5.  ।
 dated  the  12th  December,  1990  regard
 ing  amendments  to  the  Deposit  Schone
 for  Retiring  Employees  of  Public  Sec
 tor  Companies  199]

 [Placed  am  Library  See  No  Ll
 101/91]

 (3)  A  copy  of  the  Twentieth  Valu-
 ation  Report  (Hind:  and  Enghsh  ver-
 sions)  of  the  Tite  Insurance  Corpora-
 tion  of  India  tor  the  year  1989-90

 Placed  in  Library
 102/91]

 See  No  ।  ।-.

 (4  9  copy  of  the  Industrial
 Development  Bank  of  India  General
 Regulauons  (Amendment)  Regula-
 tions.  1990  (Hind:  and  English  ver-
 sions)  published  in  Notification  No.
 6583-RPD  in  Gazette  of  India  dated
 the  10th  September,  1990  under  sub-
 section  (4)  of  section  37  of  the  Indus-
 trial  Development  Bank  of  India  Act,
 1964,

 [Placed  in  Library.  See  Nu.  LT-
 103/91)



 |  AS  adhe
 28,  1913  (Saka  )

 न
 (5)  A  copy  of  the  Industrial

 Finance  Corporation  (Amendment)
 Roles,  1988  (Hindi  and  English  ver-
 sions)  published  in  Notification  No.
 G.S.R.  1207(B)  in  Gazette  of  India
 dated  the  26th  December,  1988  under
 sub-section  (2)  of  section  42  of  the
 Industrial  Finance  Corporation  Act,
 1948.

 [Placed  in  Library.  See  No.  LT-
 104/91]

 (6)  (1)  A  copy  of  the  Annual  Re-
 port  (Hindi  and  English  versions)  of
 the  Life  Insurance  Corporation  of
 India  for  the  year  1989-90  along  with
 Audited  Accounts  under  section  29  of
 the  Life  Insurance  Corporation  Act,
 1956.

 Qi)  A  statement  (Hindi  and  Eng-
 lish  versions)  regarding  Review
 by  the  Government  on  the
 working  of  the  Life  Insurance
 Corporation  of  India  for  the
 year  1989-90.

 [Pluced  in  Library.  See  No.  LT-
 105/91}

 (7)  (i)  A  copy  of  the  Annual
 Report  (Hindi  and  English  versions)
 of  the  Delhi  Financial  Corporation
 for  the  year  1989-90  under  sub-scc-
 tion  (3)  of  section  38  of  the  State
 Financial  Corporations  Act,  1951.

 (ii)  A  copy  of  the  Audit  Report
 (Hindi  and  English  versions)
 on  the  Accounts  of  the  Delhi
 Financial  Corporation  for  the
 year  1989-90  under  sub-
 section  (7)  of  section  37  of
 the  State  Financial  Corpora-
 tions  Act,  1951,
 A  copy  of  the  Review  (Hindi
 and  English  versions)  by  the
 Government  on  the  working

 91-L/P(N)25  1LSSND—8

 (iii)
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 of  the  Delhi  Financial  Corpo-
 ration  for  the  year  1989-90.

 (8)  A  statement  (Hindi  and  Eng-
 lish  versions)  showing  reasons  for
 delay  in  laying  the  papers  mentioned
 at  (7)  above.

 [Placed  in  Library.  See  No.  LT-
 106/91)

 (9)  A  copy  each  of  the  following
 Reports  (Hindi  and  English  versions)
 under  Article  151(1)  of  the  Consti-
 tution  -  i

 (i)Report  of  the  Comptroller  and
 Auditor  General  of  India  for
 the  year  ended  the  31st  March,
 1990  (No.  2  of  1991)—Union
 Government  (Scientific  Depart-
 ment).

 [Placed  in  Library.  See  No.  LT-
 107/91]

 (1)  Report  of  the  Comptroller  and
 Auditor  General  of  India  for
 the  year  ended  the  31st  March,
 1990  (No.  5  of  1991)-——Union
 Government  (Revenue  Re-
 ceipts—Direct  Taxes).

 [Placed  in  Library.  See  No.  LT-
 108/91]

 (iii)  Report  of  the  Comptroller  and
 Auditor  General  of  India  for
 the  year  ended  the  3151  March,
 1990—Central  Action  Plan
 (Income  Tax)—1988-89  (No,
 6  of  1991)—Union  Govern-
 ment  (Revenue  Receipts—
 Direct  Taxes).

 [Placed  in  Library.  See  No.  LT-
 109/91}
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 (iv)  Report  of  the  Comptroller  and
 Auditor  General  of  India  for
 the  year  ended  the  31st  March,
 1990  (No.  10  of  1991)--
 Union  Government  (Rail-
 ways).

 [Placed  in  Library.  See  No.  LT-
 110/91]

 (10)  A  copy  of  the  Appropriation
 Accounts,  Railways  for  the  ycar
 1989-90,  Part-I—Review  (Hindi  and
 English  versions).

 [Placed  in  Library.  See  No.  LT-
 111/91]

 (11)  A  copy  of  the  Appropriation
 Acounts,  Railways  for  the  year  1989-
 90,  Part-II—Detailed  Appropriation
 Accounts  (Hindi  and  English  versions).

 [Placed  in  Library.  See  No.  LI-
 112/91]

 (12)  A  copy  of  the  Block  Accounts
 (including  capital  statements  compris-
 ing  the  Loan  Accounts),  Balance
 sheets  and  Profit  and  Loss  Account.
 of  Railways  for  the  year  1989-90
 (Hindi  and  English  versions).

 [Placed  in  Librarv.  See  No.  LT-
 113/91)

 (v)  Nofifications  under  the  Customs
 Act,  1962

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  RAMESHWAR  THAKUR)
 I  beg  to  lay  on  the  Table—

 (1)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English  ver~
 sions)  under  section  159  of  the  Cus-
 toms  Act,  1962.0  :

 (1)  GSR  110(E)  published  in
 Gazette  of  India  dated  the  Sth

 (ai)

 (iii

 (iv

 (४

 )

 )

 ~

 July  19,  1991

 March,  1991  together  with  an

 explanatory  memorandum
 regarding  exemption  to  the
 Crude  Petroleum  when  import-
 ed  into  India  from  the  auxi-
 liary  duty  of  customs.

 GS.R  111(E)  published  in
 Gazette  of  India  dated  the  Sth
 March,  1991  together  with  an
 explanatory  memorandum
 regarding  exemption  to  speci-
 fied  goods  when  imported  into
 India  from  the  whole  of  the
 auxiliary  duty  of  customs  levi-
 able  thereon.

 GS.R  112(E)  published  in
 Gazette  of  India  dated  the  Sth
 March,  1991  together  with  an
 explanatory  memorandum
 regarding  exemption  to  certain
 goods  from  the  whole  of  the
 auxilary  duty  of  customs
 which  are  wholly  or  partially
 exempted  from  the  basic  duty
 of  customs  leviable  thereon.

 GSR_  113(E)  published  in
 Gazette  of  India  dated  the  5th
 March,  1991  together  with  an
 explanatory  memorandum
 regarding  exemption  to  certain
 goods  from  the  auxiliary  duty
 of  customs  in  excess  of  5  per
 cent  ad  valorem  which  are
 wholly  or  partially  exempted
 from  the  basic  duty  of  customs

 GSR_114(E)  published  in
 Gazette  of  India  dated  the  Sth
 March,  1991  together  with  an
 explanatory  memorandum
 regarding  exemption  to  certain
 goods  from  the  auxiliary  duty
 of  customs  in  excess  of  25  pei
 cent  ad  valorem.


